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Motor Two Wheeler - Bundled (Add-on) 

Accidental Hospitalization Clause for Family  

This is a special clause for reimbursement of inpatient hospitalisation expenses incurred for accidental 

injuries suffered whilst travelling in the insured vehicle only. The cover is available as a single limit 

for all the named family members.  

 

CONDITIONS:  

 

1. The claim for accidental damages to insured vehicle should be payable as per Policy conditions.  

2. Sum insured will range from Rs 100000 to Rs 500000 in units of Rs 100000.  

3. Family shall mean –self, spouse and upto 2 dependent children of age not greater than 25 years.  

4. Age limit for family members 65 years.  

5. Condition of Contribution shall not be applicable, however expenses claimed under any other 

policy cannot be again claimed for, only excess expenses (not paid under the other Policy) can be 

covered herein. The Payment is irrespective or independent of the liability under the main Motor 

Package Policy.  

 

WHAT WE EXCLUDE  

 

1. Hospitalisation/Domiciliary Hospitalisation expenses arising from all Diseases/ Injuries which are 

in Pre-existing Condition. Hospitalization/Domiciliary Hospitalization expense incurred on 

treatment of the Joint replacement unless need of same arises due to a covered accident  

2. Injury directly or indirectly caused by or arising from or attributable to war, invasion, act of 

foreign enemy, war like operation (whether war be declared or not).  

3. Circumcision unless necessary for the treatment unless required as a result of accidental bodily 

injury; plastic surgery except those relating to treatment of Injury  

4. Cost of spectacles and contact lens or hearing aids.  

5. Dental treatment or surgery of any kind  

6. Convalescence, general debility, run down condition or rest cure, congenital external defects or 

anomalies, intentional self-injury and use of intoxicating drugs/alcohols. 

7. Expenses on Diagnostic, X-Ray, or Laboratory examinations unless related to the treatment of 

Injury falling within ambit of Hospitalisation  

8. Expenses on treatment arising from or traceable to pregnancy, childbirth, miscarriage, abortion or 

complications of any of these, including caesarean section and any infertility, sub fertility or 

assisted conception treatment.  

9. Injury or Diseases directly or indirectly caused by or contributed to by nuclear weapons/material.  

10. Any expense on treatment of Insured Person as outpatient only in a Hospital.  

11. Any expense on Naturopathy, non-allopathic treatment and/or any treatments not approved by 

Indian Medical council Any expense related to Injury suffered whilst engaged in adventurous 

sports.  

12. External medical equipment of any kind used at home as post hospitalisation care like 

wheelchairs, crutches, instruments used in treatment of sleep apnoea syndrome (C.P.A.P) or 

continuous peritoneal ambulatory dialysis (C.P.A.D) and oxygen concentrator for bronchial 

asthmatic condition, etc.  

13. War, riots, strike, terrorism acts, nuclear weapon induced treatment.  

 

 

Subject otherwise to terms, conditions, limitations and exclusions of the Policy. 

 


